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P.ERSONAL EXPLANATION BY A 
MEMBER 

Shri Ranga (Chittoor): I wish to 
express my regret at having given you 
caUSe to be pained at my observation 
'You need not have stood up' made on 
Tuesday last on the SPUr of the 
moment because of my over-anxiety 
to penuade you to let Shri Surendra-
.ath Dwivedy complete his personal 
explanation in answer to Shri Khadil-
.lc.ar's attack on him. I wish I had not 
led myself to say that, as it was not 
.t all my Intention to make any 
observation on you. 

Mr. Speaker: I am extremely grate-
ful to Shri Ranga .... 

8hrl Nath Pal (Rajapur): Professor 
Ranga. 

Mr. Speaker: Yes, I am extremely 
,rateful to ProfessOr Ranga,-if he 
prefers to be called like that-for 
haYing considered the advisability to 
make these observations which he has 
done. That has touched me very 
much. But I can assure him. that 
whenever these things happen, I leave 
them there and never carry them in 
my mind. I have not carried these 
things in my mind. I can assure the 
bon. Member of that. 

lZ.Z7 bra. 

RE: CALLING-ATTENTION-
NOTICE 
(Query) .. 

Mr. Speaker: Papers to be laid on 
the Table. 

Shri U. M. Trivedi (Mandsaur): I 
had put that qeustion about that call-
ing-attention-notice .... 

Mr. Speaker: That was about this. 
and they were tied together .... 

,Shri U. M. Trivedi: There was an-
other calling-attention-notice .... 

Mr. Speaker: The hon. Member can 
write to me ..... . 

Shri U. M. Trivedi: That would 
make it four days late and make th&-
whole thing delayed. The matter is 
urgent. The Central Reserve Police 
has been sent out. And that come8 
within the powers of the Union Home 
Ministry. The observance of Holi ha. 
been denied to the Hindus in Mand-
UW' in the whole district not one of 
them has been allowed to play Holi 
there. How long can this thing con-
tinue? 

Mr. Speaker: The hon. Member is 
the leader of a responsl'ble Group, and 
he should not take this UP in thi. 
manner. If he has got anything to 
say, he may kindly write to me. I am 
prepared to discuss it with him. I 
have decided that~his cannot be taken 
up here in this Parliament, because tt 
is a law and order question. I cannot 
take it up in this Parliament because 
it is a State matter, even if they have 
asked for aid from the Central Reserve 
Polke. 

12.ZB bra. 
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